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CENTRAL ADMINISLRATIVE TRIBUNAL , JABALPUR B ENCH, JAB ALPUR

Origin ication No.88 of 2003
Jabalpur, this the 17th day of February, 2003,
Hon'ble Mr.R.KJUpadhyaya, Member (Admyv,)

le Wren Paul S/0 late Shri P.J.
Paul, Sub Post Master, aged about
43 years, R/o 271, Gorakhpur,
Jabalpur,

2e A«KeGupta S/0 Shri P,CKesarwani
- aged about 42 years, Postal Assistant,
R/O H.NO.%Z/D' Street m'07’ Sadar
Bazar, Jabalpur,

3+ Sunil Jain S/0 &ri Sugam Chand Jain,
Postal Assistant, aged about 43 years,
R/0 471, Hanumantal Lal Koova,
Jabalpur, e ~APPLICANT S
e /
By Advocate~ Mr.S.Paul)
Versus

L

1. Union of India through its
Secretary, Ministry of Comunication,
Department of Post, New Delhi,

2¢ The Member (p)

Postal Services Department,
Dak Bhawan, New Delhi,

3, The Director General,

Postal Services Board, Dak Bhawan,

4+ The Chief Post Master General,
Chhattisgarh Circle, Raipur (C.G.)

5. Sc. Superintendent of Post Offices,

ORDER (ORAL)

The applicants are aggrieved by the order dated
3242003 (Annexure A-1) by which they are directed to
join back to their old place of posting immediately, who
were transferred by earlier order dated 94142003 (Annexure
a=3).

26 It is pointed out by the learpned counsel of the

&pplicants that in pursuance to the order dated 9.1,2003
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(annexure A-3) the applicants had joined respective places

of their posting.apprehending that some order might be
passed in pursiance to order dated 20.1.,2003 (Annexure A-2),

the applicants had filed OA No.58/2003, which was disposed

of by order dated 31.1.2003 (Annexure A-5),in which the
following directions were issued:s-

"3, After hearing the learned counsel for the
applicants and after perusal of the records, it is
held that the apprehension in the minds of the
applicants is uncalled for in as much as the impugned
order dated 20.1.2003 has not been comminicated to
any of the applicants so far and in any case they
have already conplied with the transfer order dated
9.1,2003 (Annexure A-3). The question of being

rel ieved and keeping their transfer order in abeyance
does not arise., Once a transfer order issued on
94142003 has been executed and complied with by the
applicants, no further action in respect of that
transfer order so far as the applicants are concerned,
remains to be done, In this view of the matter, this
application is disposed of at the admission stage

itself ™ v d\/

3. However, it isclaimed that in disregard to the
orders of this Tribunal,the impugned order dated 3,2.2003
(annexure A~1) has been passed by which the applicants
have been asked to join back their respective places of

duty from where they were transferred,

4, After hearing the leamed counsel of the applicants
and after perusal of the records, it appears that this
situation has arisen becaise of some del ay in communication
of the order of this Tribunal dated 31,1.2003 (Annexure A-5)..
Perhaps the sier%pugned order dated 3.2,2003 (annexure a-1)

. - pas had the order of this Tribunal was (A—-
might not have been(communicated promptly by the respondents

' o have «—

However, it is noticed that the dpplicants/ already moved
Lepreésentations dated 8422003 to the Chief Post Master
General, Chhattisgarh Circle, Raipur through the Senior
Superintendent Post Offices, Jabalpur Division, Jabalpur
(Annexure a=6) requesting for review of their order

dated 34242003 in the light of oxders of this Tribunal
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Hated 31,1,2003 (Annexure A=5). On the facts of this case,
it will be desirable that the representation dated
84242003 (Annexure A-6) is disposed of by the respondents

P Noed and 5 taking into the orders of this Tribunal dated
3141,2003, Without expressing any opinion on the fresh

o claim of the gplicants in the present OCeAe, the applicants
are directed tor send copy of this order to respondents
No«4 and 5 within a week from today. In case, the applicants
Comply with our directions , t he Leéspondents No.4 and 5
are directed to pass a reasoned order within a perijod of
four weeks from the date of receipt of copy of this order
and communicate the same promptly to the applicants, The
Tespondents are further directed that the applicants may
not be compelled to comply with the order dated 34242003
(Annexure a-1) pending consideration of their representa-

tions by respondents No.4 and 5.

5. This OeAe is disposed of with the directions as

in the preceding paragraph at the admission stage itself,

e

(R oK oUp adhyaya)
Member (Admnv. )
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